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Department of Public Health and Family Welfare
Govt, of Madhya Pradesh,
Vallabh Bhawan, Bhopal

L]
No 862 J2020-2 [-4FE | -2 Bhopal, Date 30 /0572021
References:

I. The Madhya Pradesh Public Health Act, 1949

2. The Madhya Pradesh Upcharyagrihn Tatha Rujopchai Sambandhi Sthapnayt

(Registrikaran Tatha Anugyapan) Adhiniyam, 1973

3. The Madhya Pradesh Atyavashynk Seva Sandharan Tatha Vichchinnata Nivaran
Adhiniyam, 1979

4. The Madhya Pradesh Upcharyagriha Tatha Rujopchar
(Registrikaran Tatha Anugyapan) Rules, 1997

5. The Disaster Management Act, 2005

Sambnadhi Sthapnayc

6. The Madhya Pradesh Epidemic Diseases, COVID-19 Regulations, 2020

Whereas vide notification dated 18™ March 2020, Novel Corona Virus (COVID-19)

has been notified under Section 50 and 51 of the Madhya Pradesh Public Health Act, 1949, s

infectious disease and notified infectious discase, respectively, for the whole of Madhya Pradesh:
Whereas notification dated 93 March 2020, confers special powers on the District

ate. Chief Medical and Health Officer and Civil Surgeon cum Hospital Superintendent to

OVID-19. Vide the same notification the District Collector has been

Magistr
control the spread of C
notified us Executive Authority under sub-section (9) of Section 3 of the Act;

Whereus a large number of persons affected by COVID-19 are in need of treatment

and various Nursing Home and Clinical Establishments (hereinafter referred as Healtheare
providers) registered under The Madhya Pradesh Upcharyagriha Tatha Rujopehar Sambandhi
Sthapnaye (Registrikaran ‘Tatha Anugyapan) Adhiniyam, 1973 are trealing such patients;

Whereas Section 3(a) of the Madhya Pradesh Atyavashyak Seva Sandharan Tatha
Vichchinnata Nivaran Adhiniyam, 1979 defines and includes Public Health as “essential service”
as defined in the Schedule.

Whereas by office order No. /IDSP/2020 dated " of March, 2020, all Nursing
Homes/Clinics especially those in the private seclor have been directed to remain functional tnd
ensure that services such as critical care services such as dialysis, blood transfusion
chemotherapy. institutional deliverics and any other services as required by the Department from

time to time, are nol denicd.

Pagelofa



Wherens Section 4 ol the Mudhyn Pradesh  Lpldemic  Diseases, COVID- 1Y

Repulations, 2020, in Section 4 provides that slall ol ull Government Department: and

Orpanizations of the concerned aren will be ot the disposal of the District Magistratc. b

Divisional Magistrates (SDM), and officers authorized by the Department of Public Health and

Family Welfare, for discharging the duty of contninment mcastres in the districts, [1 required

Distriet Magistrate may order requisition of services and [ncilitics of any other person/instititio

Whereas sub-section (1) of Section 61 of the Madhyu Pradesh Public Health

1049 provides that the Health Officer may, in cases of emergency with the sanction of 1!

Collector énter upon. oceupy and use or depute any person to enler upon, oceupy @nc e

withoul having recourse 1o the provisions of the Land Acquisition Act 1894 (1 of 1894} an

building or place which, in the opinion of the Health Officer, is required, and is suilable [or

purpose connected with the prevention or control of infection from an infectious disease. Sun-

section (2) of Section 61 provides that the owner or lessee shall be entitled for compensation o

any damage or expenscs incurred and to a reasonable rent for the period during which 1t

remained occupied or used for any purpose referred o in sub-section (1). Such compensation an.

vent shall be fixed by the Collector.

Whereas large number of grievances of exorbitant amount of money being charged

by the Healthcarc Providers registered under the The Madhya Pradesh Upcharyagriha “Tathz
Sambnadhi Sthapnaye (Registrikaran Tatha Anugyapan) Adhiniyam, 1973 is cuusir

Rujopchar 5
hardship to the public in general during the COVID-19 pandemic are received;

Therelore. in exercise of the powers conferred as per the enabling provisions ol al!

the ubove referred Acts. Rules and Regulations to redress the grievances regarding exorbitant

amount of money charged by Healthcare Providers from patients who are not covered by any

health insurance products or who have exhausted their health insurance cover, all Nursiny

Homes and Clinical Establishments are hereby dirccted that:

| Maximum rates that arc (o be charged to COVID-19 patients of non Ayushman Bharat

benefliciary calegory and not covered by any health insurance product/any bilateril

agreement/MoU between any hospital and private corporate group ot patients who hu e
exhausted their health insurance cover will be as follows:-

¢
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l Pacl Maxlnum Chirgenble Rate per day
nckngo (INR)
| (“lru‘p,c‘ for ("éﬁ;‘—l‘n-I-\-\-'iﬁ‘dk-ﬁsahiW_____;_7 - “_77 o _ﬁfillUl
_ Chavges for UDU + Isolatlon | 1500/
Charges for 1CU without Ventilation + Isolntlon 10000/
Charges for ICU with Ventilation + Isolntion
T000/-
| (NIV/Tnvasive Ventilntion) J - L

["Inclusions : - (1) Bed charges (2) Nursing charges (3)In- house Consultation/ Duty Doctor Charges

, (4) Inpatient diet (5) Procedures llke Ryles tube insertion, urinary (racl

‘[ Catheterization. (6) PPE kits (8) Consumables (9) Oxygen (10) Nebulization (11}

‘ Physiotherapy

*! Exclusions: - (1) Outside specialist consultation (2) Investigations (3) COVID testing - to be done
\ as per the actual cost as per GoMP order Na/IDSP/2021/454 Bhopal datud

. 05/04/2021. (4) Drugs such as Immunoglobulins, Remdesivir, Tocilizumab,
Inj.Amphotericin B, Posaconazole elc — 10 be charged al MRP. (3) High wid
investigations like Chest CT/HRCT scan to be charged as per GoMP arder
No./Reg/2021/97 dated 23/04/2021(6)Surgical intervention/Procedure (if any)

No rate revision, if declared rate is lesser then above. shall be allowed in the rates declared by the
private hospitals on the Sarthak portal as on 19/04/2021, (Date of interim order passed by the

Hon. High Court, Principal Bench, Jabalpur in WP 8914/2020 regarding rate fixation).

For Private hospitals having lesser treatment rates, the final bill as per the prevalent hospital rates
shall be compared with the maximum ceiling rotes of the Gowt. and the lesser of the two shall be

invoiced to the patient.

All private hospitals having rates higher than above shall need to revise their rates for all new
COVID-19 patients admitted after 10th of June, 2021 However, patients already in (reatient
may be charged as per prevalent rates till the completion of the treatment. Under no

circumstances such period will be beyond 10 days of inpatient care.
In the Instance that any private hospital is not satisfied with the above mentioned tCU
rates, a justified representation shall be submitted to the Health Commissioner cum

Secretary for consideration, within a week of issuance of order.

All existing authorizations for COVID 19 treatment shall remain valid till 10t June
2021, after which fresh authorization for COVID 19 treatment shall again be taken fiom

the District Collector.

New private Nursing Home interested/identified for rendering COVID-19 treatment as
per the above rates shall seek prior authorization from the District Collector in a pre-

decided authorization format.
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8. Al such authorized Nursing Homes shall need to register in the Surthik purtil

hups:/sarthakahmmp.gov.in/covid admin/manage/Foeilitics_oceupancy  upon which

one time data entry ol ) Total availuble beds il) Beds reserved for COVID-1Y and i)

COVID-19 treatment rutes shall need to be uploaded along with daily entry ol

admission and discharge.
all necessary and protocol base

9. The authorized Nursing Homes shall need to provide

diagnostic and therapeutic care to the in-patients through qualified and well-trained

professional staff with due and clinically justified categorization of patlents requiring

admission 1o |solation/HDU/ICU/Ventilator beds In accordance with the Clinical

Management Protocol for COVID 19, Version 6, dated 24 May,2021 issued by Govt. of

India, MoHFW.,

10. This order is issued in view of the public health exigency resulting from the COVID 1Y

surge, when there is an urgent need to expand equitable and affordable health services o

the people.

" The above shall remain valid tll further order.

(Axdéh Tripathi),
Sceretary,
Dept. of Public Health and Family Wellare
Madhya Pradesh

i p
] bz
No./ 863 feoze ’1/’“77/ Bhopal, Date Zo /03/2021

1.

= = NI TR S SV N

Additional Chief Secretary, Department of Public Health and Family Welflare, GoM I,

Bhopal (M.P),
Commissioner, Medical Education (M.D).

Mission Director, NHM, Bhopal (M.P).

All Divisional Commissioners, (M.P).

All Regional Direetor, Health Serviees (M.P.)
All Clief Medical and Health Officers (M.F).
president, Indian Medical Association (M.P.)
President, Nursing Home Association (M.P.)

tary,

Dept. of Public Health and Family Welfure
Madhya Pradesh
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Model Authorizn

n comphianee ol Govt, Order Nu, 862/2020-21/17/Medi-2 dated 30/05/2021 and Govl. Order dated
11050021 Nurstg Homes, replstered under Madhya Pradesh Upcharyagriha Tatha Rujopeha
Sambandhi- Sthapnaye (Registelkaran Tathu Anugyapan) Adhiniyam, 1973 and Rules 1997, with
is herehy authorized to treat COVID-19 patients on the

Registration Now

following terms and conditions: -

I, The Nursing [ome ugrevs to register on Sarthak poiriil
huj}:ii{;ﬂntlj_\gw_huuu|w.un\r.{|,\[_cuvid admin/manape/Lucilities_occupancy. Credentials for

registration on the Sarthak portal will be provided by the Chief Medical and Health Officer.

s lo cnsure updating following COVID-19 inpatient data on the Sarthak

2. The Nursing Home agree
Portal:
One Time Datn Entry - Dynamic Data Entry -
Tﬁﬁémmﬁma@mﬂ{dNﬁfsiug Home i) COVID-19 In-paticnt bed (‘Jgél;bﬁ} -
1L _ii_)__li_ctls reserved tor COVID-19 i) Available beds for COVID-I‘)_patiunlj -

vide treatment to COVID-19 patient who s non-Avushman
any health insurance product/any bilatcral agreement/Mol
ate group or who have exhausted their health insurance

3. The Nursing Home agrees o pro
Bharat beneticiary and not covered by
between any hospital and private corpor
cover on the following maximum rates: -

Maximum Ciulrgcﬁblc Rale per day

Package o (INR)
Charges for General Ward + Isolation 5000/- S
Charges for HDU + Isolution 7500/- o
Charyges for ICU without Ventilation + Isolation 10000/- o

Charges for ICU with Ventilation + Isolation 17000/-
| (NIV/Invasive Ventilation)

TInclusions : - (1) Bed charges (2) Nursing charges (3) In house Consultation/Duty Doctor Charges () |
Inpatient diet (5) Procedures like Ryles tube insertion, urinary tracl Catheterization. (6) PPE
Kits (@A) Consumables (8) Oxygen (9) Nebulization |
(10) Physiotherapy ‘

Exclusions: - (1) Outside specialist consulta
actual cost as per GoMP ord

tion (2) Investigations (3) COVID testing — to be done as per thie
ler No./IDSP/2021/454 Bhopal dated 05/04/2021. (4) Drugs like
Immunoglobulins. Remdesivir, Tocilizumab, etc — 10 be charged at MRP. (5) High end |
investigations like Chest CT/HRCT scan to be charged as per GoMP order No./Reg./2021/97
dated 23/04/2021 (6) Surgical interventions/Procedures (if any) -

4. The Nursing Home agrees (o compare the final bill, inclusive of all other costs/treatment packagcs
as per the prevalent rates, with the maximum ceiling rates of the Govt. and the lesser ol the hwo

shall be invoiced to the patient,

5 The Nursing Home having rates higher than above agrees to revise its rates with immediate ellect

for new COVID-19 patients.
The Nursing Home agrees 1o provide all necessary dingnostic and therapeutic care 1o
COVID-19 in-patients through qualified and well-trained professional stall” with due and

clinically  justified caleporization ol  patients requiring admission (0 [solation’



HDUACW Ventilator beds and In aecordance with the Clinical Management Protocol Tos
COVID 19, and subsequent revisions issued by Mol 1FW, from time to time,
The Nursing Home agrees (o ensure striet complianee with the authorisation terms and conditions
Discontinuation ol treatment services to COVID=19 putients by the authorised Nursing Homes
shall be intimated 07 days in advance (o the authorising authority.
8. The Nursing Home agrees that any act of overcharging, non-compliance, unilateral discontinuation

or deficiency in services may be appropriately deall by the District Collector under the relevant
Acts and Rules.

This authorization shall come in effect immediately and would remain valid (il the operation ol
Government orders in reference.

District Collector «ovvvvvirvireiiiiinnans
NaAME- cveeenes T e
SIEnature:- oo
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